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केÛġ-शाͧसत Ĥदेश  लɮदाख Ĥशासन 
ADMINISTRATION OF UNION TERRITORY OF LADAKH 

 
 
 
 

Revenue Department  
 

UT Secretariat – Ladakh 
 

Phone No: 01982 - 257561, Fax No 257435 Email: comsecyutladakh@gmail.com  
 

Notification  
 

Ladakh, the 08thof August, 2022 
  

S.O. 91: - In exercise of the powers conferred by sub-section 4 (a) and sub-section5 of Section 6 of the 
Jammu and Kashmir LandRevenue Act, Samvat. 1996, the Administration of the Union territory of Ladakh hereby 
withdraws the Notification issued vide SRO 01 of 1981 dated 01.01.1981, where-under the powers of Divisional 
Commissioner were conferred upon the District and Sessions Judges of Leh and Kargil. 
 

  लɮदाख,11 अगèत, 2022  

 LADAKH, THURSDAY, AUGUST, 11, 2022  

भारत सरकार 
GOVERNMENT OF INDIA 
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 However, the Divisional Commissioner, Ladakh shall exercise the powers conferred upon him under sub-
section 4 (a) and sub-section 5 of Section 6 of the Jammu and Kashmir Land Revenue Act. Samvat. 1996. 
 
        By order of the Lieutenant Governor, UT of Ladakh. 
                                                                                                     Sd- 

(Dr. Pawan Kotwal), IAS 
Principal Secretary, 

Revenue Department. 
  
No. M-17056/53/2022       Dated: 08.08.2022 
Copy to the: 

1. Divisional Commissioner, UT of Ladakh. 
2. District and Sessions Judges, Leh. 
3. District and Sessions Judges, Kargil.   
4. Deputy Commissioner, Leh. 
5. Deputy Commissioner, Kargil. 
6. OSD to Lieutenant Governor, UT of Ladakh for the kind information of the Hon’ble Lieutenant Governor. 
7. P.S to Advisor to Lieutenant Governor, UT Ladakh for information of the Advisor.   

 

 

(Mohd Shabir) 
                                                          OSD with, 

                   Principal Secretary, 
Revenue Department, 

        UT- Ladakh 
 
  
 
“No legal responsibility is accepted for the contents of publication of advertisements/publications in this part of The 
Ladakh Gazette. Persons notifying the advertisements/public notices will remain solely responsible for the legal 
consequences and also for any other misrepresentation etc.” 
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